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Imports of Chloramphenicol Powder 
and L-Base

3817. SHRI GOVINDA MUNDA: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to refers to the reply given 
to unstarred question No. 37 on 21st 
February, 1978 regarding imports of 
Chloramphanicol Powder and L-Base 
and to state:

(a) what are the basis in detail on 
which Government have stated that 
the question of any substantial im
ports 0f Chloramphenicol Powder and 
L-Base against REP Licences arriv
ing in future does not arise; and

(b) what is the reaction of Gov
ernment in connection with the above 
statement made in view of the fact 
that a single letter of credit for about 
Rs. 55 lakhs for import of L-Base waa 
opened by a single party in August,
1977 in addition. t0 having already 
opened letter of credit before 27-9-77 
for import of L-Base from another 
European manufacturer?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
(a) In reply to Unstarred Question 
No. 37 answ«red on 21st February, 
1978 it was stated that the import 
policy tor (he year 1977- 78, whicft 
permitted import of canalised, res
tricted and banned items of bulk 
drugs against REP licences has been 
modified with effect from 27th Sep
tember 1977. The result is that, as of 
27th September 1977, the facility of 
issue c,f REP licences for import of 
canalised drugs against export of 
items other than drugs lias been with
drawn. It was on this basis that it 
was stated in the reply that the 
question of any substantial imports 
of Chloiamphenual powder and L- 
Base against REp licences arising in 
future, i.e., after the new policy be
came operative, would not «rise.

(b) Messrs Mac Laboratories Pvt. 
Ltd. Balsar, concluded the arrange 
ments to import L-Base against REP 
licences to the extent of Rs. 55,31,499/ -  
prior to 27th September 1977. This 
import has been validly effected by 
the party under the import policy 
operative «t the time when the
arrangements to import L-Base..........
.................against REP licences were

^concluded by them.




